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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

C.P. NO. 183/1998
i n

O.A. NO. 1167/1994

DeIh i this the 27th day of July, 1998

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN

HON'BLE SHRI R. K. AHOOJA, MEMBER (A)

1. Ashok Kumar S/O Rama Nand,
R/0 Vi II. & PO Gari Har Saru,
Distt. Gurgaon.

2. H. B. Rai S/O M. S. Rai ,
R/0 215, Lodhi Road Complex,
New De1h i —110003.

3. Ms. Meenakshi Sharma D/0 M. R. Sharma.
R/0 B-2681, Netaji Nagar,
New DeIh i-23.

4. Pratap KohI i S/O Ghanshyam Dass.
R/0 T-686/1, Bhoia Nagar,
Kot!a Mubarakpur,
New DeIh i-110003.

5. Surender S/O Hazari Lai,
R/0 VIM. Dabar Khera,
New Delhi-73.

6. J i tender Kumar S/O Mah1nder Kumar.
R/0 17/3724, Karol Bagh,
Regar Pura,
New De i h i-110005.

7. Vinod Kumar S/O Om Prakash,
R/0 17/3700, Karol Bagh,
Regar Pura,
New DeIh1 -110005. • • • Appi icants

C By Shr i S. K. Gupta. Advocate )

-Versus-

Shri B. P. Singh,
Secretary,
Ministry of Home Affairs,
North Block,
New DeIh i . ••• Respondent

By Shr i V. S. R. Krishna, Advocate )
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O R D E R (ORAL)

Shri Justice K. M. Agerwel

Heard the learned counsel for the parties

A

2, in OA No. 1167/94 decided on 1.4.1997, the
f o1 i ow ing directions were made :

"In view of their long career as dailyL are inclined to grant thiswaQ© workers, :xIe around. This
Uitiited relief on definite
has become necessary which these
Scheme has been s and at the same
appl icants would they have been
time, It IS a fa described
working for du te a preference to any
above, they could 9 labour in the
fresh Affairs in any other
Ministry of Home a under the sameattached/subord.nate of^'.-J^-'^nder the
Ministry ^ their offices at
Government o^^ aj^iiar order at Page-60

O.A. by whlch^ '̂ .tncCrarert^l
^a':r'or S?mnan employees who have been
::nJing for a long (o

casual 1abourers and it was d i recieuTectrculated among ^ '=>1^ {J^hed
ap,_ Secretariat including attacnea/
luLrdinft; offices of the Ministries. We
sefno reason why a similar direct; on shal,
not be issued in this case as we M.

The Tribunal thereafter observed

"We make it c1 ear that our orders do
not compel the respondents for retention of^he applicants if they are not required
otherwise and our direction would not a,so
be treated that they are °
till they are du 1y cons idered for •employment/regularisation/absorption. We
?urthir make it clear that the /"P°"dents
ShalI consider their oases not alongw th
fresh entrants for absorpt ion/regu1arisation
in Group-D post but they shalI consider them
as a special class and cons ider them against
ava i Iab1e vacancies as and when they arise
after relaxing their age requirement as well
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as re Iax i ng the requirement of coming
through the Employment Exchange. They shall
also be given preference over outsiders and
f reshers. The respondents sha1 I cons i der
their candidature only as and when
requ i remen t ar i ses in the Ministry of Home
Affairs, i ncIud i ng its subord i nate/at tached
off ices."

\ i

4. It further appears that there was a rev i ew

application No. 144/97 which was d i sposed of by the

foI i ow i ng order :

"This RA has been i Ied for correct i on

of small cIer i caI m i s take crept in our
orders dated 1st Apr i I . 1997 passed in OA
No. 1167/94. The petitioners were
be Iong i ng to Group 'C' & 'D' post s but by
our order dated 1.4.1997 i nadvertantIy a
d i rect i on was g i ven to the respondents to
cons i der the i r cases for
absorpt ion/regular i sat ion in Group-'D'
posts. Hence. this corrigendum is necessary
in the i nterest of just i ce. In t he
penultimate para instead of words 'We
further make it cI ear that the respondents
shall cons i der the i r cases not a Iongw i t h
f resh ent rants for absorpt ion/regular isation
in Group-D post but they shaI I consider
them. ", the foI 1ow i ng words may be
rep 1aced:

"We fur t her make it cI ear that the

responden t s shall cons i der their
cases not a Iongw i th f resh entrants
for absorpt ion/regular isat ion in
Group-D or Group-C. whichever is
appI i cab Ie, but they shall cons i der
them "

5. The appI i cant thereafter filed CP No. 2/98.

That CP was d i sposed of after record i ng the

subm!ss i ons made on behaIf of the respondents with

I i berty to the appI i cant to approach this T r i buna I . if

there was any violation of the order passed by the

TrI buna I . The I ast two paragraphs of order dated

, 19.1 .1998 in CP No. 2/98 read as foI Iows ;
J'S'VN.,-""
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+Ko respondents ®°-Counsel for the petitioners
submitted that the c group 'Cq
wherever Considered according to

„.,r^ 'D wtll DO ouiio e«me would oegroup P service and the same
their I,®®" within the next
done preferaoiy

. „t this contempt,n vie« of the e^etPme^,^^^ discharged
Petition is dropped petitioners to
gtv ing iiherty t°.^ tha^ vio,at,on
SfoSr^der%e and when takes place.

, petition was thereafter
p. present contemp

liance The respondents
• • of non-comp I 1aoce .filed oomplaining ,hat the orders and

, C„,inter submitting that thehave filed counter
, . have been comp i ied with,directions nave uc

, fQp the app''cants did
The iearned counse

oiirants Fakir Chand
that in so tar as appiicents

„ h were concerned. the
Bisht and Jitender '•"** ^ other

. . In so far as tne
dicectiohs were earned ou .

the respondents haveapplicants are concerned,
to consider their cases.

• o through the reply filed andO After going tnrougi
_ ^ 4- Kp" V i ©w

-1 we are ot .^.ne
after hearing the learned .
that the ohiydireotichwastoroonside.ih^

lyt-v? npQrOUP ^ ^

of the applicants tor group o
,3 pot the order only Preterenoe was to be g

dhts While making tnesh appointments. The
di the respondents either to retain

J HiH not compel tneorder did c-aiaries during
+« or to pay them their salaries

the app!icants

the period ot unemployment.

\
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•t

9. it appears that look ing to the vacancy
position only two out of the ten appI icants could

secure employment. On iy because other appI icants have

not been provided employment. it cannot be said that

the dIrect ions have not been carr ied out. There is

asso the statement for and on behalf of the

respondents that if and when vacancy position

improves. the other appI icants may a Iso be cons idered

for appointment aga inst group 'D' post
t s

10. For the aforesa id reasons. we find no case

to continue with these proceedings. Accordingly, they

stand
are hereby dropped. RuIe nisi, if any, shall

di scharged.

( K. M. Agarwal )
Cha i rman

^ \

( R. K. Ahob j a )
Membe'r (A)

/as/


